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'141. SHRI CHINTAMANI JENA: 
Will the Minist~r of HOME AF'FAIRS 
be pleased to state: 

(a) whether Government's atten-
tion has been drawn to the news item 
published in "The Tin'es of India" 
dated the 11th .July, 1980 captioned 
"Some Oriyas alio killed in Assam 
Stir"; 

(b) whether the Oriyas staying in 
Assam. serving in various sectors or 
doing busin~~s Wel e killed in Assam 
agitation; 

(c) If sO, their number; and 

(d) the actioll Government have 
taken to protect the Oriyas? 

THE MINISTER OF ST1\'fE IN THE 
MINISTRY O:F~ HOME A~~AIRS 
(STIRI YOGENDRA MAK~rANA): 

(a) Yes, Sir. 

(b) and (c). Facts are being ascer-
tained and v.lill hp laid on the Table 
of the House. 

(d) The Assam Government have 
been reque~ted to take all necessary 
steps for the protE;ction of all minori-
ties in Assar.t1. 

Central Team to Baghpat to ID''Vesti-
rate Rape case 

7142. SHRIl\'[ATI PRAMILA DAN .. 
DAVATE: "Vill the l\linist~r of 
HOME AFFAIRS I)e plc3<;ed to state: 

(a) whether GDve1 nment had scnt 
any Central f0am to investigate lnto 
the rape Of a marriel \voman by 
police official at Baghpat (U.P.); 

(b) if SO, wh2ther the team bas 
made any report; and 

(c) the detclils thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME A1FAmS 
(SHRI YOGENDRA MAKWANA): 

(a) No. Sir. 

(b) and (c). Does not arise. 

1143. SHRI SATISH AGARWAL : 
Will the Minister of HOKE AFFAIRS 
be pleased to state: 

(a) whether it is a fact that Goy-
ernment of India decided to graat 
citizenship rights to only those refu-
gees who migrated to India duriac 
December, 1971 to December 1972; , 

(b) if so, under what authority 
citizenship rights were granted to 
Lakshman Singh Soda and others who 
migrated to Barmer Di!trict in Raj-
asthan somewhere in January!Febru-
ary, 1971 who were not covered by 
the above mentioned criteria; and 

(c) whether citizen!hip will be 
granted to o· hers also who came to 
India in the snn1e period? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFl\IRS 
(SHR! YOGENDRA MAKWANA): 
(a) to (('). Grant 01 Citizenship is 
gov(\rned by tt,c Citizenship Act, IGS5 
read wlth t lC CJtizenship Rules, 1966. 
Persons of Indian origin who nrc ordi-
narily r(-'~ident in Illdia and hnve been 
so resident for 6 month! immediately 
before making an application for re-
gistration, are eligible for grant of 
citizenship, provided they fulfil the 
otht~l' conditions specified in the Act 
and the Rules. However, to meet the 
spc(,jcl} situation created by the Pakis-
tani aggression of 1971, the Govern-
ment of IndIa took a decision that 
displaced persons who came to India 
from Sind in Pakistan during and 
immediatcly aft('r the Indo-Pak war 
in Decemher, 1971, may be consider-
ed for grant of Indian Citizoo.ship 
under the Citizenship Act, 1955, On a 
Ca..c;;e by case basis. 

Since District Collectors are the 
competent authorities to grant Citi-
zenship under Section 5(1) (a) of the 

Act, details ot individual cases (like 
that of Shri Lakshman Singh Soda etc.) 
are not maintained by the Govern-
ment. 




